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[To be transiated into Marathi and Hindi (in Devnagarl Scnpt) .and the tmns]atxons :
to be published in the ‘‘Maharashira Government Gazette” The dates of pubhcatxons

to be reported] S

R 'MAHARASHTRA LEGISLATURE SECRETARIAT . _
-~ The. followmg Bill was mtroduced m the Maharashtra Leglslatlve Assembly on
- 22nd July, 1988 — : , :

L. A. BILL No. XXII 'o'F’ 1988.
" A BILL | ,
further to amend the Bambay Mumczpal Corpomtzon Act

~Borﬁ,.: © " WHEREAS: it is expedlent further to a.mend the Bombay Mumcxpal Corporatlon
Ml'of - Act for the purposes hereinafter appearing ; It is hereby enacted in the Th:rty-mnth
1888. - Year of the Republic of India as follows =~ - 3

" (1) This Act may be called the Bombay Mumcxpal Corporatlon (Amendment) Short title
, Act 1988. : . and
commeme-

QL shall come into force on such date as. the State Government may, by no‘u— ment.
fication in the Ojﬁczal Gazetfe appomt BAhS
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&
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Amendmcnt 2 In section 63 of the Bombay. Mumclpal ‘Corporation ‘Act; after clause (jjb);
of fse];:(t)ton I63 followmg clause shall be inserted, namely :—
of Bom |
of 1888. =« (ybb) Creation of a trust’ and/or making contributichi*to ‘@ Agust whtther
7 already established or which may be 'established for building. .angd/or rénnmg
'f a hospital to provide medical facilities to. the employees of the B E.S.and T.
Undertakmg and then' famxly members.



wmam] ngrm; v T, T3¢, 1scc/atraw % 'a% qe.q:» LR
STATEMENT OF ‘OBJECTS AND REASONS

. " 'The B E S. and T Undertakmg runs two essent1a1 pubhc utlhty services: viz. ,‘
':':carnage of passengers by omnibus within the Greater Bombay: limits and supply -
.. of electrical energy in the city limits and employs about 35,000 employees. In main--
" taining these two essential public utility services efficiently ‘and smoothly, the health =
- and regularity in attendance of the members of the staff play a vital role. It is, there=

fore, proposed that contributions be, made by the Undertaking : and its employees -
]omtly to a Trust already established, or to be established for running a full-fledged
Hospital for the employees of the. B E S and T, Undertakmg and thCll' famxly :
members o :

Smce there is no provxsmn in the Bombay Mun1c1pal Corporatlon Act 1888 for, .
: creatlon of a Trust and/or to make contributions to a Trust whether already estabhsh- :
ed or which may be established for construction and running of a hospital to provide.
.medical facilities to the employees of the B.E.S. and T: Undertaking and their family -
‘members, ‘it is proposed to amend section 63 of the Bombay Municipal Corporatlon :
Act, 1888 by mcorporatmg an addmona.l clause ( ]jbb) after elause (]]b) -

' Henee this Blll.

. © Smt. MRINAL GORE,
.dehan Bhavan S PR Membcr-in-charge. S
.Bombay, the 7th July 1988 C T e

BHASKAR SHETYE o
S ST ’; ’ Secretary (I),‘
Bombay, dated the 22nd July 1988.. Maharashtra Legxslatwe ASSembly.‘ '
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